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T AT ST & FRieeht a5
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI

faftr, =g vq fagrft «rd faumr
CIPKCE]
fooell, 24 ST, 2023

. I 14(83)/@?—2023/dsadwce/16 24— ]ISl & ) “| @l fou a & fA=faRad
AT 7 SU—XTSIUT &) Agafa f3T7d 24 STHAR, 2023 BT UK PR ol © IR 3 SITATIRY B SR &
foru yeetfrg fopar S & —

faeeft fafrair (@@ 1) arferfram, 2023
(2023 @1 faeetl At 01)
[19 S1al, 2023 BT I AT &5 faeell @I [T gRT J—uiRd]
[24 ST7eY, 2023]

Ty 2022—2023 A HAT HRAT & forg IAE I &7 fReen @ AR A F gae miitea B
qer @o 3R IR 1 RS 1 & fow ve sifefrae

IRA ORI & fagaRd 99 #§ ISR o & fdeell & faue W g1 feafalRed wu & g8
fSfafia & —

562 DG/2023 @)
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Jfera s 1. 39 fRfrm &1 <fera 9 ool AR (e 1) aifdfam 2023

%, 3139,17,69,000 /— &1 a8 2. IS o a7 feeell @ G [ # @ vew ok wyged afr &

2022—2023 ¥ U IorEm I & wrem (5) # fafafde & ofde 7, S @e 99RT @ serrh

a7 faecht o1 dfaa fafer ¥ % fou 9 s9R & A SOl HRis 9 A S8R

¥ uad SR ugad BUR YAl P FA AR & R®ER B, S AJgA & B (2) A
faffde sl & awrg § T 2022—2023 F1 M@ F IRE YA &
w9 H ygad R |

fafratsr 3. =9 IR gRT IS o & fieell WReR @ GRia MY § 9

yes 3R Ugad fy S & foru wiftrga IR Sad oy & awwer |

e H SfectRad Hrf ik Seedl & forg AR @1 SRRt |
SEGEI

T 2 3R g1 3 2fWEW)

R &R )
frr=fafea 4 sFfore RmT
ST Qarg v v faem v grr | afua ARy w AT
HEr e ik
I I 1 \Y] \%
1 faer dsal NELES 100 1900 2000
2 SIS ICNIRE RIS 700 24250 24950
USRS 3312122 510778 3822900
3 EIRICNINE goh 70000 0 70000
4 faa RNES] 400 0 400
RIS 465073 0 465073
= -
5 ot 100 0 100
RIS 2208179 0 2208179
e —
6 ot 200 0 200
RIS 950702 40525 991227
ferfdbear vd S ey .
ot 200 0 200
7
RIS 4940 100 5040
FHTS HITOT .
Ll 12114700 0 12114700
8
RIS 365200 0 365200
JENT —
9 goi 481100 0 481100
RTT 7061477 173 7061650
AT <
10 it 400 0 400
LSS 3776350 0 3776350
T e iR drd fofor -
11 Toir 2100 0 2100
LIRS 30814043 577726 31391769

WRT URTIR, Y Afad
fafr, =g vd furs &
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DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFAIRS
NOTIFICATION
Delhi, the 24th January, 2023

F. No. 14 (83)/LA/2023/dsadvice/16-24.—The following Act of the Legislative Assembly of the National
Capital Territory of Delhi received the assent of the Lt. Governor of Delhi on the 24™ January, 2023 and is hereby
published for general information.

“THE DELHI APPROPRIATION (No. 1) ACT, 2023”
(DELHI ACT No. 01 OF 2023)
(As passed by the Legislative Assembly of the National Capital Territory of Delhi on 19th January, 2023).
[24" January, 2023]

An Act to authorise payment and appropriation of certain further sums from and out of the Consolidated
Fund of the National Capital Territory of Delhi for the services in respect of the financial year 2022-2023.

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Seventy-third
Year of the Republic of India as follows:-

Short title. 1.

Issue of ¥ 3139,17,69,000/- from 2.
and out of the Consolidated
Fund of the National Capital
Territory of Delhi for the
financial year 2022-2023.

This Act may be called the Delhi Appropriation (No. 1) Act, 2023.

From and out of the Consolidated Fund of the National Capital Territory
of Delhi, there may be paid and applied further sums not exceeding those
specified in column (5) of the Schedule, amounting in the aggregate to the
sum of Rupees three thousand one hundred thirty nine crore
seventeen lakh sixty nine thousand only towards defraying the several
charges which will come in the course of payment during the financial
year 2022-2023 in respect of the services specified in column (2) of the
Schedule.

Appropriation. 3. The sums authorised to be paid and applied from and  out of the
Consolidated Fund of the National Capital Territory of Delhi by this Act,
shall be appropriated for the services and purposes expressed in the
Schedule in relation to the said year.

SCHEDULE
(See sections 2 and 3)
® In thousand)
SUMS NOT EXCEEDING
Demand Services and Purposes Voted by the Charged on the Total
No. Legislative Consolidated
Assembly Fund

| I i v \%
1 Legislative Assembly Revenue 100 1900 2000
2 General Administration Revenue 700 24250 24950
3 Administration of Justice Revenue 3312122 510778 3822900
Capital 70000 0 70000
4 Finance Revenue 400 0 400
5 Home Revenue 465073 0 465073
Capital 100 0 100
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6 Education Revenue 2208179 0 2208179
Capital 200 0 200

7 Medical and Public Health Revenue 950702 40525 991227
Capital 200 0 200

8 Social Welfare Revenue 4940 100 5040
Capital 12114700 0| 12114700

9 Industries Revenue 365200 0 365200
Capital 481100 0 481100

10 Development Revenue 7061477 173 7061650
Capital 400 0 400

" \L/J\/rct:fESDevelopment and Public Revenue 3776350 0 3776350
Capital 2100 0 2100

Total 30814043 577726 | 31391769

BHARAT PARASHAR, Principal Secy.

(Law, Justice and Legislative Affairs)

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054.  wmanos

KUMAR VERMA %




		2023-01-25T22:42:25+0530
	MANOJ KUMAR VERMA




